237 Re. Wrong

SHRI K- P, UNNIKRISHNAN:
I want a ruling on this.

MR. SPEAKER: I will comsider and
ive the ruling, There are certain matters
T must go into.

——

12.08 brs.

E. WRONG REPORTING OF PRO-
GEEDI‘\IGS BY THE TIMES OF INDIA

SHRI VASANT SATHE (Akola): Mr.
Speaker, Sir, the other day, on the lq‘l.l'l.
you remember, there were certain points

of Order, Imcmq:tunuam]a.’llthat.hnd,
I was requesting that you should
gm:arulmgunt Point of Order.

Sir, [ have gone through the proceed-
ings where you have made certain ob-
mv:xom‘munatmelws.ltm
like this i—

Mr. Jvotirmoy Bosu said something.
gm were interruptions. Then you say

“MR. SPEAKER: 1 cannot be dic-

u.wdbyanybudy lnlheuwd'm
adjournment motion, it is upto the

suherton-jutu.l am in possession
full facts.”

Then, Sir, Mr. Jyotirmoy Bosu again,
who says:

“SHRI JYOTIRMOY BOSU:
}1\:'][5 give the facts” Then you say
-1

“MR. SPEAKER: You cannot dic-
tate to the Speaker, should be
an orderly House, [ am on the g'rﬂund
that investigation is still going on.’

Then, Shri  Jyotirmoy Bosu again
who says:

“SHRI JYOTIRMOY BOSU:
You are not acting impartially,"

And then you say, Sir:

“MR. SPEAKER: Everybad
thinks, when it goes lsmnu hu-n. the
Spcalcer is notl impartial , .

NW- this thing was going on. And
then, Sir, at one stage, you said :—

“Do not record anything,"
Then, certain things have been ex-
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Then again, Sir, you said this :

“MR. SPEAKER: Let me
make it plain to the Hon, Members
that no threat will deter me. 1 have
said that 1 will certainly go according
to the rules, according to my inter-
pretation, subject to any wesolution in
the House. is no us
mthnnthrrnt.lnmnckthn;&lhn;
Atten Notices..”

Now, Sir, unfortunately, what hap.
pened was this :

Normally I do not tatcmy mu-iﬂm
to what appears in the pm
mtmtowmewhtttlwyll

it is favourable or otherwise, n is p:r.
fectly all right.

But, Sir, it was really very unkind
of the Correspondent of

Times of India to say like this,
next day, on the zoth, in the issue
the 20th, of the Times of India,
Special Correspondent,  reporting en

g??s

i

said :

K. S‘M . h':igvm mnmrk"'

that llumld. refrain  from m:
Lhnm: in the House."

Sir, I have read out this to ynu. You
hdnewrhndhhethu(a] had net
given any threat. (b} You had no occa-
sion to remind me.

SHRI JYOTIRMOY BOSU: It is a
matter of goodwill.

SIIRI VASANT SATHE: Therefore,
this is really incorreet. I rlounm want
to bnﬂg a privilege motion on this tho;@
it is a case of clear breach of privilege—
misreporting and making an aspersion
against a member. You werc also wrongly
reported.

I hope you will make an observation
that the Times of India should correct
itself and the Special Correspondent. I
will be satisficd.

s:ﬂt Sl:hfiAll‘CEl'L Mr. Sathe, you are
right nk the reporling is wrong
and the paper should correct iwself

SHRI JYOTIRMOY BOSU: They
arc not magicians, the gentlemen sitting
upstairs. We, ten of us, onl.ulkl:ng at
m same hi:::e}.‘:to 3.0 ;h],n

reflect in t d:iﬂ ll
e U i g
just consider that it is an imj 1hi.ng
(Inferruptions):

MR. SPEAKER: Now, Papers Laid
on the Table, Sbri Satish Agrawal,
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